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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
C.P . No 34T/ 2100 #

N
T Noé%mss/gsw | |
New Delhis this the /Y day of T7A7  toop4d
IONYELE MR.SZREADI GEEIVICE CHAIRMAN (R)S
HON *BLE DR.A.VEDA\IALLI MEMEER (3)

P L Taneja

S/q Late Parsotum Laly

R/o" A-25,Sh1vaji Colony

Meerut CanttaUp . eese-.eesPBtitioner

(BY Advocate: Shri RamaKant G’a:t!rs
: -  HErsus
13 SHiT/R.prasadi

Secretary,

Mm;.stry of Def‘ence,
Govtd of Indlam
South Block,

 New Delhif

28 Led Gen. A. N Slnha, E in C,
E-IN=C's Braneg h
Kashmir House,
New Delhi=11 s« ssRespondents/

Con temners.’
(By Advocate: Shri VZS3REKrishna)
= DROER

Heard both sides on CP No'd341/2000 alleging
conumacious noncompliance of the Tribqnal-i's order dated
2 14352000 in OA No#1866/963
% In thet OA} applicant had sought review of
his pay under CSS(Revision of pay) Rules |

(a) in the grade.of SupdtJ(E/M) Gde:l
incharge sub-division at Rs.525/- pdm

in the scale of RI450-25557 5u dilf]
580459 uwith ONI on 510760 s

(b) in the grade of AEE(E/M) at k. 579/.. i
w dedrd 2779128 uith DNI on 27ﬂ12’161 in
scale of Rs,400-950. .

He had also sought revision of pensionary benefits

on the basis of last pay drawn consequent o pay
Ve
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revision as above together with arrearsy!

-2

301 fhe UA wads alloued by order dated 21.“;3.*2000‘“.:{

43 . . Pursuant to the abgve, respondenﬁs have
refixed appl:.cant’s pay under intimation t him vide this
order dated '313’51:‘0.200‘1, (Annexures M/Z) and have alsp
issued,,revised‘PP'D on 8coount of revision of appli cant;ﬂ
pension gratuity under 1ntimat1.on to manager SBI Meerut
Canttd vide letter dated 303:2001 (Annexurel N/1) 3
Appllcant has also been supplied detalled calculation
sheet in regard to arrears of pay and allowanpces paid

and r evised PPO:’

j Ue are satlsf'led that thers are no good grounds
to prolong thaese .contempt proceedings any Furtherﬁ

P dropped-:? No tices dischargedd

fh-Vedarali o %/ﬁ —

( DRIAZVEDAUALLI ) (S.R.ADICE )
- MEMEER (3) VICE CHAIRMAN(A)
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